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•ntries in the books relate. Government are 
not, therefore, concerned with the matter.] 
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t [PERSONS INVOLVED IN SERAJTIDDIN CASE 

804. SHRI G. K. KAPOOR: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether Government propose to 
publish the names of the persons Involved in 
the Serajuddin case; and 

(b) if so, by when they will be published 
and if not, the reason therefor?] 

t[THE MINISTER OF STATE IN XH» 
MINISTRY OF HOME AFFAIRS (SHRI 
JAISUKHLAL HATHI): (a) and (b) As court 
proceedings are public, the names of all those 
who are being prosecuted in courts of law are 
already known. The names of such 
Government servants as may be removed or 
dismissed from service as a result of 
departmental proceedings will be published by 
Government, but it is not in the public interest 
that names of Government servants or other 
persons should be made public while inquiries 
are going on and ii is not known what the 
result of the inquiries would be.] 

NOTING AND DRAFTING IN HINDI 

805. SHRI M. P. BHARGAVA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Ministry of Home Affairs 
correspond with any of the States entirely in 
Hindi; 

(b) whether any noting is done in Hindi in 
the Ministry; 

(c) what is the monthly average of Hindi 
letters received in the Ministry; and 

(d) what is the present strength of the 
Hindi section of Ministry of Home Affairs? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI L. N. 
MISHRA):   (a) No. 

(b) Yes. 

(c) About 1052. 

(d) There is no Hindi Section as such in 
the Home Ministry. Notir-g in Hindi has been 
introduced in seven selected Sections. In the 
other sections also, Hindi-knowing personnel 
are expected to prepare draft replies to 
Parliament Questions etc. in Hindi, but where 
necessary, the Parliament Section provides 
assistance in this work. 

t[ ] English   translation. 
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